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22.10.2018  

 

 Learned Lawyer appearing for the Appellant submitted that she 

has already cured the defects pointed out by the Office.  The affidavit 

has been sworn by the authorised signatory and the verification has 

also been signed by the authorised signatory, except the declaration, 

which has been signed by his Counsel.  Learned Counsel further 

submitted that it will serve the purpose and as she has already 

removed all the defects, so, the case be listed before the Hon’ble 

Bench. 

2. Considering the submissions made on behalf of the learned 

Counsel for the Appellant, let the case be listed with defect before 

the Hon’ble Bench under the heading for admission on 24.10.2018 

 

 

(Abni Ranjan Kumar Sinha) 
Registrar 

 

Dictated and corrected by me. 

 
(Abni Ranjan Kumar Sinha) 

Registrar 


